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Separate paging is given to this Part in order that it may be flled as a separate compilation.

LOK SABHA

The following Bill was introduced in Lok Sabha on 14-12-98.
BiLL No. 71 o 1998

A Bill further to amend the Constitution of India.
BE it enacted by Parliament in the Forty-ninth Year of the Republic of India as
follows:-—

1. (1) This Act may be called the Constitution (Eighty-fourth Amendment) Act,
1998,

(2) Tt shall come into force on such date as the Central Government may, by notifi-
cation in the Official Gazette, appoint.

2. In article 239AA of the Constitution, in clause (2), in sub-clause (b), for the words
“Scheduled Castes”, the words “the Scheduled Castes and the women” shall be substituted.

3. After article 330 of the Constitution, the following article shall be inserted,
namely:— '

“330A. (1) Seats shall be reserved for women in the House of the People.

(2) As nearly as may be, one-third of the total nutnber of seats reserved under
clause (2) of article 330 shall be reserved for women belonging to the Scheduled
Castes or the Scheduled Tribes, as the case may be:
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Provided that where the seat reserved for the Scheduled Castes or the Scheduled
Tribcs, as the case may be, in relation to a State or Union territory is one, then, in
every block comprising of three gencral elections to the House of the Pcople, the seat
in the first general election shall be reserved for women belonging to the Scheduled
Castes or the Scheduled Tribes and no seat shall be so reserved in the other two
general elections:

" i

- ! .
T

Provided turther that where the seats reserved for the Scheduled Castes or the

Schedwied Tribes, as the case may be, in relation to a State or Union territory are

™wo, thcn in every block comprising of three gcncral elections to the Housc:. of the

People,—

(a) one seat shall be reserved for women belonging 1o the Scheduled
Castes or the Scheduled Tribes in the first two general elections in such a
manner that the same constituency is not reserved for women in both the
aforesaid elections; and

(b) no seat shall be reserved for women belonging to the Scheduled Castes
or the Scheduled Tribes in the third general election,

(3) As nearly as may be, one-third (including the number of seats reserved for
women belonging 1o the Scheduled Castes and the Scheduled Tribes) of the total
number of seats to be filled by dircct election 10 the Housc of the People in a State or
Union territory shall be reserved for women, and such seats may be ajlotied by rotation
to different constituencies in that State or Union territory:

Provided that where the seat, not being a seat reserved for the Scheduled Castes
or the Scheduled Tribes, in relation to a State or Union territory is one, then, in every
block comprising of three general elections to the House of the People, the seat in the
first general election shall be reserved for women and no seat shall be so reserved for
women in the other two general elections:

Provided [urther that where the seats, not being seats reserved for the Scheduled
Castes or the Scheduled Tribes, in relation to a State or Union territory are two, then,
in every block comprising of three general elections to the House of the People,—

() one seat shill be reserved for women in the first two general elections
in such a manner that the sameé constituency 1s not reserved for womnen in both
the aforesaid elections: and

{&) no seat shall be reserved for women in the third general election.”.

Amendment of 4. In article 331 of the Constitulion, the following proviso shall be inserted at the
“article 33 ). end, namely:—

“Provided that where such nominations are made in relation to every block
comprising of three general elections Lo the House, one seat shall be reserved for
nomination of a woman of Anglo-Indian community to every House constituted after
first two general elections and no seat shall be reserved for the women of that
community in the House constituted after the third gencral election.”.

Insettion of new 5. After article 332 of the Constitution, the following article shall be inserted,
arlicle 332A. namC]y:.—_—

Reservation of “332A (1) Seats shall be reserved for women in the Legislative Assembly of
seats forwomen cvery Slate.

un the Legisla- i X

tive Assemblies (2) As nearly as may be, one-third of the total number of seats reserved under
of the States, clause (3) of article 332 shall be reserved {or women bclongmg to the Scheduled

Castes or the Scheduled Tribes, as the case may be:

Provided that where the seat reserved for the Scheduled Castes or the Scheduled
Tribes, as the case may be, in relation to a State is one, then, in every block comprising
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of three general elections to the Legislative Assembly of that State, the seat in the
first general election shall be reserved for women belonging to the Scheduled Castes
or the Scheduled Tribes, as the case may be:

Provided further that where the seats reserved for the Scheduled Castes or the
Scheduled Tribes, as the case may be, in relation to a State are two, then, in cvery
block comprising of three general electjons to the Legislative Assembly of that State,~—

() one scat shall be reserved for women belonging to the Scheduled
Castes or the Scheduled Tribes in the first two general clections in such a
manner that the same constituency is not reserved for women in both the
aforesaid clections; and

(b) no seat shall be reserved for women belonging to the Scheduled Castes
of the Scheduled Tribes in the third general election.

(3) As nearly as may be, one-third (including the number of seats reserved for
women belonging 1o the Scheduled Castes and the Scheduled Tribes) of the total
number of seats to be filled by dircct clection in the Legislative Assembly of every
State shall be reserved for women and such scats may be allotted by rotation to
different conslituencies in that State.”.

6. In article 333 of the Constitution, the following proviso shall be inseried at the
end, namely;—

“Provided that where such nomination is made in relation to c¢very block
comprising of three general elections (o the Assembly, the seat in the Assembly
constituted after the first general election shall be reserved for nomination of a woman
of the Anglo-Indian community and no seat shall be reserved for the women of that
community in the Assembly constituted after the sccond and the third general
elections.”.

7. After article 334 of the Constitution, the following article shall be inserted,
namely:—

“334A. Notwithstanding anything in the foregoing provisions of this Part or

. Part VIII, the provisions of this Constitution relation to the reservation of seats for

women in the House of the People, the Legislative Assembly of a State and the

Legislative Assembly of the National Capital Territory of Dclhi shall cease to have

cffect on the expiration of a period of fifteen years from the commencement of the
Constitution (Eighty-fourth Amendment) Act, 1998:

Provided that nothing in this article shall affect any representation in the House
of the People, the Legislative Assembly of a State or the Legislative Assembly of the
National Capital Territory of Delhi until the dissolution of then existing House,
Legislative Assembly of a State®r the Legislative Assembly of the National Capital
Territory of Delhi, as the case may be.”.

8. The amendments made to the Constitution, by this Act, shall not affect any
representation in the House of the People, the Legislative Assembly of a State or the
Legislative Assembly of the National Capital Territory of Dethi until the dissolution of the
House, the Legislative Assembly of a State or the Legislalive Assembly of the National

Capital Territory of Delhi, as the case may be, in existence at the commencement of this
Act.
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STATEMENT OF OBJECTS AND REASONS

Articles 243D and 243T inserted by the Constitution (Seventy-third Amendment)
Act, 1992 and the Constitution (Seventy-fourth Amendment) Act, 1992 respectively pro-
vide that not less than one-third of the seats shall be reserved for wotnen in every Panchayat
and every Municipality. Further, the said articles previde that, from amongst the seats
reserved for the Scheduled castes and the Scheduled Tribes, not less than one-third seats
shall be reserved for women belonging to the Scheduled Castes or, as the case may be, the
Scheduled Tribes. The said articles also provide that such seats reserved for women may
be allotted by rotation to different constitucncies,

2. Having provided reservation for women in Panchayats and Municipalities, it was
felt that reservation for women on the same lines be provided in the House of the People
and in the Legislative Assemblies of the States by amending the Constitution. Accord-
ingly, the Constitation (Eighty-first Amendment) Bill, 1996 was introduced in the Lok
Sabhn on 12th September, 1996. The said Bill sought to reserve not less than one-~third of
the total number of seats filled by direct elections in the House of the People and in the
Legislative Assemblies of the States for women, provided the number of seats of the State
in the House of the People was more than two.

3. The aforesaid Bill was referred to a Joint Cormnittee of the two Houses of Parlia-
ment and the Committee in its Report presented to the Eleventh Lok Sabha on 9th Decem-
ber, 1996, further strengthened the provisions of the Bill and extended the reservation for
women even in those cases where number of seats was less than three. The Constitution
(Eighty-first Amendment) Bill, 1996, as reported by the Joint Committee, however lapsed
with the dissolution of the Eleventh Lok Sabha and now it is proposed to introduce a Bill
containing the provisions of the Constitution (Eighty-first Amendment) Bill, 1996 as re-
ported by the Joint Committce to provide {or reservation for women in the House of the
People and in the Legislative Assemblies of the States.

4. The Bill secks to achieve the aforesaid object.

New DeLur; M. THAMBI DURAIL
The 26th June, 1998,

5. GOPALAN,
Secretary-General.
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